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NOTES OF THE REGISTRY

ORDERS OF THE TRIBUNAL
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2,0RDER DATED 10,5,2004,

Heard Mr,G,K,Miskra,learned
Counsel for the Applicant and Mr.B,Dash,
learned Additimal Standimg Counsel feor the

Respondents,

In this O.A.,the Applicant
has submitted that the Res,Ng3 by Ris
erder dated 26,12,2003 decided not te
pay a portion of the retirement gratuity
on the ground that the Applicant has
carried the matter aleongwith seme otherv
officials in writ petition before the
Hon'ble High Court ef Orissa in OX
No, 9895 /2000 praying therein interalia
to quash the order of theTribunal; te
direct the Oprosite Parties mot to- reduce
basie pay of the applicant and te direct
the Opposite Parties to restore their
ressegtive basic pay till the matter
is decided by the Hon'bkle High Ceurt,

In view of the above facts
of this case that the matter regarding
nonpayment of a portion of retirement
gratuity has already been taken before
the Hon'ble High Court for adjudication,
this Tribunal dees net have any jurisdietie
to entertain this 0,A. and accordingly,

this O.,A, is dismissed,Ne costs./
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